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06-08-2016  The case record is put up today. The learned Counsel for 

insurance company has filed a petition under section 152 

of the code of civil procedure praying for correction of a 

typographical and arithmetical error in the judgement 

dated 26/07/16. 

By filing the petition it has been pointed out that in 

the said judgement the monthly income of the deceased 

has been assessed at Rs. 5000/-and therefore on the loss 

of income head, the amount should have been Rs.30,000 

being the loss of income for 6 months. Whereas in the 

judgement the amount of Rs. 30,000/-has been shown as 

Rs.300,000/-. 

The ld. Counsel for the claimant has received a 

copy of this petition. I have heard the learned Counsel’s 

on the point. I have decided to agree that there was a 

typographical error which made the amount of Rs. 

30,000, an amount of Rs. 300,000/-. The error stands 

corrected and for all intents and purposes, henceforth the 

amount of Rs. 300,000/-shall be read as Rs. 30,000/-on 

the loss of income head. 

The learned Counsel for the insurance company 

has also submitted that the medical expenses calculated 

by this tribunal on the basis of the vouchers submitted by 

the claimant, does not tally with the vouchers. On this 

point I have decided not to agree with the learned 

Counsel for the insurance company. It is settled principle 

of law that the entire legislation pertaining to the 

awarding of compensation in case of a motor accident is 



a beneficial legislation. If the calculation, however 

errorneous it may be, if goes in favour of the claimant, 

that should not be reduced. I have also gone through 

that part of the mater. I find that there was a very minor 

variation and therefore the prayer made by the insurance 

company on this point is rejected. 

This order shall form a part of the judgement 

dated 26/07/2016. 


